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ORDER
PER BENCH:

This Revenue appeal for AY 2009-10 is directed against
the CIT(A) - 1, Guntur’s order dated, 08/04/2019 passed in
case No. 2588/CIT(A)-1/GNT/2011-12 involving
proceedings u/s 143(3) rws 153A of the Income Tax Act,

1961 ; in short “the Act”.
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2. At the outset, we are informed during the course of
hearing from the Revenue side that the assessee wanted to
avail the benefit under the ‘Direct Tax Vivad Se Viswas
Scheme-2020’ in this case and, therefore, requested to
permit to withdraw this appeal. In view of the specific
request from the Revenue side, we therefore order that this
appeal be treated as dismissed as withdrawn with a rider
that it shall be very much open for the Revenue to file for
revival of this case, if the settlement benefit under the

scheme is denied to the assessee for technical reasons.

3. In the result, Revenue appeal is dismissed in above
terms.

Pronounced in the open court on 22rd February, 2021.

Sd /- Sd /-
(S.S. GODARA) (LAXMI PRASAD SAHU)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Hyderabad, Dated: 22rd February, 2021.
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